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O R D E R 

 
 

PER PENCH: 

This is an appeal filed by the assessee against the order of the ld. 

Commissioner of Income-tax (Appeals) [in short, the ld. CIT (A)] in 

appeal no. ITBA/APL/S/250/2024-25/1074748617(1) dated 

20.03.2025 for A.Y. 2020-21.  

02. Shri BR Panda represented on behalf of the assessee and Shri Nishanth 

Rao P represented on behalf of the Revenue. 

03. At the outset, the ld. Counsel for the assessee submitted before the 

Bench that the orders of ld. CIT (A) is an ex-parte order and is liable to 

set aside. The ld. Counsel for the assessee submitted before the Bench 
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that the orders passed by the Ld. CIT(A) u/s. 250 of the Act was without 

providing sufficient opportunity to the assessee and as such the order 

is bereft of natural justice and is liable to be set aside.  

04. On the other hand, the learned Departmental Representative did not 

object to such prayer made by the assessee before the Bench. 

05. We after hearing the submission of the parties and perusing the 

material available on record, we find that instant impugned order 

passed by CIT (A) was dismissed without looking into the merits of the 

case. In our opinion, the order passed by the ld. CIT (A) is in violation 

of Provision of Section 250(6) of the Act. Sub-section (6) of section 250 

of the Income Tax Act, 1961, mandates the ld. CIT(A) to state the point 

in dispute, and thereafter record reasons in support of his conclusion. A 

perusal of the order of the ld. CIT(A) would indicate that it is not in 

consonance with mandate given in the Act. The ld. CIT(A) has not made 

any analysis of facts available on record, including the assessment 

records and has passed an ex-parte order. Therefore, the impugned 

order is not sustainable, it deserves to be set aside. We therefore, feel 

it necessary and in the larger interest of justice and being fair to both 

the parties, deem it appropriate to restore the issue to the file of the ld. 

CIT (A) for necessary adjudication for which reasonable opportunity to 

be provided to the assessee to furnish the reply and file relevant details 

and evidences if needed. It is further clarified that assessee should also 

not seek any adjournments unless otherwise required for reasonable 

cause.  
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06. In the result, appeal of the assessee is partly allowed for statistical 

purposes. 

Order pronounced in the open court on 16.07.2025. 

 

Sd/- Sd/- 

(RAJESH KUMAR) (GEORGE MATHAN) 
(ACCOUNTANT MEMBER) (JUDICIAL MEMBER) 

 

 

 

Kolkata, Dated:16.07.2025 
Sudip Sarkar, Sr.PS 
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